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Application under Section 19 of the Ad.miﬂistrative
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.the above rrepresentation by the competent authority,
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ORTSINAL APBLICATION NO.333 of 1887,
COUNSEL FOR APDLICANT @ MR. P, KRISHNA REDDY : .
COUNSFL FOR RESODNDEMTS: MR, M.R. DEVARAJ, Stg.Bounsel for Rlys,
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BRDERS OF THE TRIBUNAL DATED 6-5-1387) . s .
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The applicant herein who is working as Traffie ¢ e
Inspector at Tenmali Railway Station in South Central |, *
Railuway, Q%Jseeas to impugne the Drderﬁ lgtgansferzlng *
him to Nampur, ¢
2. It is stated that he uas pasted to Tenall only

thirteen months aga. It is also stated that he belnngs
to Schedulad Caste and that as per Railuay Board's policy
the Scheduled Caste and Schedule Tribe employess shall
be transferred very rare%and for strong reasons only.
These ‘instructions are staied to have besen ignored in
the present case. '
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3. - Heard Mr,Devaraj, Standing Cdﬁnsel for the
Railways, He statsed that the applicant § i have
mede representation to the competent authority bGringing
to his notice these facts, before ap;roachingc:} this
Tribunal, In the circumstances, an opportunity is
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competent authorlt// Such representaulﬂn will be

considered and dispossd of expeditiously,
4. \le Purther direct that till the disposal of

the applicant will be retained at Tenali, if he had
not been relieved from the present position at Tenalijakg
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S. With the above directions, the application

is disposed of at the time of admission itself.
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